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Corarn : Hon'ble Mr.P.M.Joshj 	Judicial Mn er 

13/7/1987 

Neither the applicant nor his councel present. 
Mr.N.S.Shevde learned counsel for the respondent is 
abs not prrsent. No reply has been filed so Ear. 
The responc1eni, are required to file their reply within 
f our weeks from the date of this orcir. The case is 
adjourned to 7th September, 1937 for further directions. 

I y 
Judicia.l 1nber 



Corarn: i-ion'ble Mr. P.Srinivasan 	: Administrative uember 

Hon'ble Mr. P.M.Joshi 
	: Judicial Member 

87 

Applicant himself is present. Shri N.S.Shevde Ierned counsel 

for the respondent prays for more time to file reply. 

Respondent to file reply by 6/7/1987. The matter may be put 

up for ffther direction on 13/7/1987. 

(P.rini. asan) 	 (P.M.Joshi 
Admin is trative Member 	 Judicial Membe r 
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OA/97/87 

CORAM ; HON'aLE MR P H TRIVEDI : VICE CHAIP..MLN 

/O9/1987 

Mr N S Shevde learned advocate for the respondents 

request for adjournment for filing reply to which learned 

advocate Mr M I'esai appears on behalf of the applicant has 

no objection. Allowed. The case is adjourned to 9th October'87. 

- '- 

PH TRIVEDI ) 
VICE CHAIRMAN 
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hceod both the Lo reed d\7OCet 	i-.r. 1.1 . Desai 

-nd. hr 	•S • ihievde leoreeci c:unsel fo the o:1icont 

he r 	n 	o:otioi. 	ro. oed rits ore directed 

o oshe such 	 ooich eon admitted b thorn :ocfe:se 

20th scobr, 107. 	rc1 	e: e sllu - d. The learned edvocete 

for rs- 	0L cots :soee thot he is 	ed with the re ly. 

he 150 Co 	IITI to Coirn 0 of the 	Ac : sonfents may also 

file -1 	reilv ci the nssrc.11ane-nus etitian 'sithin 	ucok 

the date 	tnis. order. This C. e D/97/07 	be eoted 

th 	sC:;'J:eCDUs : 	l*crtio 	:n oveJner 13, I S07 
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